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NJAB ENTERTAINMENTS DUTY ACT, 1955.
Punjab Act No. XVI of 1955.

,7HE PU

. ood the assent of the Governor of Punjab
[Recgl p November, 1955, and was first publilshe’doiltll ?];:
:1b Government Gazette (Extraordinary) of the

Ath November, 1955.]

2 3

—ee—

. No. Short title Whether repealed or otherwise
Yea _ affected by legislation

e ———

1955 XVI The Punjab Entertain- Extended to the territories which,

ments Duty Act, 1955 immediately before the 1st Novem-
ber, 1956, were comp ised in the
States of Patiala and Bast Punjab

States Union by Punjab Act No.
23 of 19572

Amended by Punjab Act No. 32 of
1957

Amwded\ by Punjab Act No. 5 of
1963¢

Amended by Punjab Act No. 28
of 1963°

Amended by Punjab Act No. 25
of 1964¢

Amended by.Punjab Act No.
of 19657

Ament -2 Reorganisa-
ded by Sb h) zAdaptatiOn of
Concurrent

10

tion (Chandigar
Laws on State
Subjects) Order, 1968

oo | .

1For Statement of Objects and Reasons, see Punjab Government Gazette (Bxtrar

ordinary), 1954, page 335. ’
JI;FOY),Siaten’lgntgof Objects and Reasons, 5¢¢ punjab Government Gazelte (Extra
ordin ary), 1957, page 689. ‘
For State;ngn% of Objects and Reasons, 5¢¢ Punjab Gover nment Gazette (EXtra
vernment Gazette (Extra-

ordinary), 1957, page 1744.
¢For Statement of Objects and Reasons, €€ Punjab GO

ordinary), 1963, page 199- .y
*For Statemgntg of Objects and Reasons, s¢¢ Ppunjab Government Gazette (EX f‘a
i N s yernment Gazette (Extra-

5 .
$For Staterent of Objects and Reasons, see Punjab GO
ordinary), 1964, pages 935 to 937. U
"For Staterent of Objects and Reasons, see Punjab GOve
ordinary), 1965, page 465

t Gazette (Extra-
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DUTY ACT, 1955 Mcm"-

Xy
AN
ACT

to provide for the levy gf an entertainmen;
admission to pub

Uty ijp
C entertaj nments, ’e«fpec,
it enacted by the Legislature of the State of
in tthSixth Year of the Republic of Ind

e 1. (I) This Act may be called
smm?f ments Duty Act, 195
men;

I3 P j
1a ag followlsm.{ib
the Punjap Entertain.

1

{(2) It extends to the whole of the [Uniop territory
of Chandigarh].]

() It shay come into force at o

nce,
2. In

this Act unless the context otherWiSe requires._

(@) ‘ac;mfssion to an Cntertainm,

ent’ includeg ad-
mission tq any place jp Which the
ment is being hej

. entertajp.
d or is to be held ;
(5) ‘Commjss_ioner’ means the Excise and Taxatiop
Comxmssloner, 3 Union
garh] i

territory of Chandgj.
» for the time being 3

(c) Entertainmen; Tax Offjcep? [1€ans the offjoer

2ppointed 5 Such unde, this Act .

includeg any eXhibition, per
Mance, amusemen, same, sport op race to
which Persons 4ie 'Ordinarﬂy admitted on
Payment ;

1Substituted by Pupjap Act No, 32 of 1957, Section 2, :
'Substituted for the wordg “State of Punjap [ '
] Unjab " Pupj
(Chandigarh) (Adaptatnon of Laws on Statéaand !():):)égtljcrrent Su Nacts
“Punjab" by ipig.

'Substituted for the word

| C0rganization
bjects) Order, 1968,

:
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(e) ‘payment for admission’ includeg_

ere such -
sequently admgttcd to ggg‘*&grls sub-
thereof for admission to which an gar}
tional payment is req addi-

tional -
o8 Bot ;payment, whe.ther actually made

1[(#) in cases of free, surreptitious, unauthorigeq
or concessional entry, whether with or
without the knowledge of the roprietor,
the payment which would have been
made 1if the person concerned had been
admitted on payment of the full charges
ordinarily chargeable for such admission];

(jii) any payment for any purpose whatsoever
connected with an entertainment which a
person is required to make as a condition
of attending or continuing to attend the
entertainment in addition to the payment,
if any, for admission to the entertain-

ment ;

(f) ‘prescribed’ means prescribed by rules made
under this Act ;

: N
(g) ‘proprietor’ in relation to any enteg::;gm; i
includes the owner, partner (t)rtl?er% A
ponsible for the managemen

ent];
(n) ‘Government’ means the 3(Central Government]

and ‘

; the pur

(i) ‘ticket’ means the pass Ot token at;?rontertam-
pose of securing admission t0

\l/’

2o :
"Substituted by Punjab Act No. 10 of 1965, section of Puniab” bY the Wg ,
"Substituted for the words Government of the Sg‘t‘:w and Concusrest ubjects) |
O%tRRsisation (Chandigarh) (Adsptation of La%s & :
%o m. an e [ B
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— DUTY ACT, 1955

Duty on payment 3. (/) A person admitted to an enfertainn,,
:normaiigggls:sc.m * be liable to pay an entertainments duty at 2 rate
exceeding half of the ‘payment for admissiop whise ot
Government may specify, by a notification in thig gh the
and the said duty shall be collected by the Proprie toeha]f'
rendered to the Government in the manner PreSCrrit?edd

(2) A draft of the proposed order specifying tpq
of entertainments duty referred to in sub-section ) siate
be notified for the information of all ersons likely ¢, al
affected thereby and it shall take effect only after t}?e
Government has considered all objections received wit ¢
in a period of thirty days from the date of such Publica'
tions, and has notified the same again, with or Withou;

modification :

Provided that :if the Government consider that
such an order should be brought into force at once, the
final notification may issue without previous publi-
cation : -

Provided [ further that Government may impose
an entertainments duty on complimentary tickets at a
rate different from that imposed on other kinds of pay-
ment for admission subject to the maximum specified 1n
sub-section (7). '

{(3) Until such time as the duty referred to in sub-
sections (1) and (2) has been finally notified, the entertain-
ments duty shall be levied at the rates in force in this
behalf immediately before the commencement of this

Act.

(3-4) Notwithstanding anything in this section
the amount of duty shall be calculated to the nearest
multiple of five naye paise by ignoring two naye paise of
less and counting more than two naye paise as five naye¢

paise].

(4) The final notification specifying the rates of
eéntertainment duty shall be Jajd before both the Houses
of Legislature at “the session immediately following its

publication,

*Inserted by Punjab Act No, 28 of 1963, section 2,
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. Where the payment for admiggion
sament i made in a consolidateq sum in lhn form ot Prment
hubscriphon or contribution to Ny society ‘()lrl'
subs “an
ticke!s

Mads
orm of a :tl\";:‘cnnwnclntn!

' 4 Seago
- 4 0 an e 450n
ies of entertamments during a entertainmeng or

or a tight of admission {

' « facili . Specified : _
S,cri\’ﬂcgc’ right, or facility combineg with ‘Egrlg(lh?r;}
(¢]

.sion without further ayment, f
adnﬂzn(crl:}inmcnls duty s{mll be I‘fi(i:{ ;‘mrct(l’\lclc?d charge,
the conmhd_nlcd‘ sum, .ln.n where  (he ‘3'1(21!?'8“m of
Tax Officer is of the opinion that the F“ymént of‘ nment
SOﬁdatcd sum Or any payment for a tickot include
ment fpr other 1»1.,\:1101105, rights or facilitieg bc'ai(ls P?tl}'-
admission to an entertainment, or ig intended t es the

qdmission to an enfertainment, dyr to secure

% 4 INg a peri
duty has not been in operation, the d&ty Sh;ﬁ?(tl, when the

on such amount as appears to the Entertainment
Officer to represent the right of admission to emertg}i’f
ment for which a duty is payable,

5. The prescribed authority may,
prescribed, require the proprietor of g
to deposit as security for payment of entertainments
duty under this Act, an amount not exceeding one thousand

rupees in a Government treasury, and the same shall be
so deposited.

in the manner Deposit ofm}nity
n entertainment ™ ' Propritor,

6. For carrying out the purposes of this Act, the Entertainment Tax

Government may appoint a person as Entertainment Officer and other

Tax Officer and such other persons as it thinks fit to assist 2408 ~2uthorr
the Commissioner. \

7. The proprietor of an entertainment shall, in the Posting of tables
manner prescribed, exhibit at the place of entertainment, ments for ad-
the rates of payments for admission and the amount of mission at con.

i splcuous places.
entertainments duty payable on such rates. *

8. (1) Except as otherwise provided in this Act, Penaly for non-
10 person shall penler an entettailr)lment unless he is in Paymentofduty
POssession of a ticket or a complimentary ticket or a pass
ora badge supplied by the employer under this Act and
10 person liable to pay entertainments duty shall so enter
Without having paid in the manner prescribed, the duty
Payable under this Act.

(2) A person who enters an entertainment without
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ission or surreptitiously, with intent tq g
df;rt;mpayab]e under this Act shall, on convictioze th
Magistrate, be punishable with fine which mj, by,
to Rs 200 (rupees two hundred) and, in addition, beei(tend

l

to pay such duty. ialy

T 9. Nothing in this Act shall apply to bop, ..
Asg?:s'sw: without o yployees of the proprietor, who are on duty ip Cg e
payment. tion with the entertainment, or to the proprietor wl;]ec. |

tn

on such duty.

10. () Save as otherwise provided by this A
person shall be admitted on payment to any entertaino
ment where the payment for admission is subjec tn
entertainments duty except with a ticket stamped Witﬁ
an impressed, embossed, engraved or adhesive sty
(not used before) issued by the Government for the pyr.
poses of revenue and denoting that the proper entertaip.

ments duty has been paid.

Method of levy.

(2) The Government may, on the application of the
proprietor of any entertainment, in respect of which the |
entertainments duty is payable, permit the proprietor,
on such conditions as the Government may prescribe, to
pay the entertainments duty—

(@) by a consolidated payment of a percentag
not exceeding 50 per centum of the gross
payment for admission to the entertainmen!
at the rate in force during the period cor
cerned ; or

(b) ip accordance with the returns of the payments
for admission to the entertainment :

i . ny
(¢) in accordance with the results recorded bt}i’cﬂn'v
mechanical contrivance that autom‘at L
registers the number of persons admitte®

gcf&tafgf . 11. (/) No entertainments duty shall be levi
>ayment of duty. payment for admission to any entertainment WHET® i
Commissioner is satisfied on application made I
behalf in the prescribed manner that the whote of the, .
proceeds of the entertainment will be devoted to philal ioh
pic, charitable, educational or scientific purposes

have been approved as such by the Government.

— _
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; THE PUNIJAB ENTERTAINMENTS 353

of 1955 DUTY ACT, 1955

. in this Act shall apply to any entertain-
2) NO‘.h'c'z]g py the stall or students, or both of an
ent L"'O.‘"gmulion when the proceeds are intended for
B ‘81 churimhlc purposes.

. vernment may, for promotion of peace

3 Thﬂioc,}\g] goodwill or encouragement n{parts

1l in nu: orts OF other public interest, by general or
raﬂs,’gr exempt any entertainment or class of enter-

?cn:)s“ﬁ'o,m Jiability to pay duty under this Act.

1

A, (D Any person aggrieved by an order made Arreal
rescribed authority under sub-section (I) of
by the p-A may, in the prescrlbed manner, appeal to

section her quthority as may be prescribed within thirty

ided that DO appea]_shall be gntertain'ed by

h 15;12:; authority unless it is satisfied that the

Slrllfount of duty due and the penalty, if any, imposed
?m the person has been paid

provided further that if such higher authority is
satisfied that the person is unable to pay the duty due
or the penalty, if any, im_posec_l or both, 1t may, for

reasons to be recorded in writing, entertain the appeal
without the duty or penalty or both having been paid.

(2) Subject to such rules of procedure as may be
prescribed, the higher authority may pass on such appeal
such orders as it may think fit].
12. The Commissioner or such other officer, as®o"e® of revision
the Government may, by potification, appoint 10 this
behalf may of his own motion or On application made,
call for the record of any proceedings or order of any
authority subordinate to him for the purpose of satisfy-
ing himself as to the legality or propriety of such pro-
ceedings or order, and may pass such order in reference
thereto as he may deem fit :

e

Section 11-A inserted by Punjab Act No. 10 of 1962, section 3.
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HE PUNJAB ENTERTAINMENTS [Act
el ' DUTY ACT, 1955 No, X .

'[Provided that the Commission_er OF  the oft

officer may, before deciding such application, 4; ooy ey

applicant to deposit, in whole or In part, the amouny 0?

duty due, and the penalty, if any, imposed op him i,

this Act]. | r

Production  and 13. (1) The proprietor of an eptertainment Sha
sccounts” ng O being required to do so by an officer authorige

documents.  the Government in this behalf, produce before any off icc:y

of the Excise and Taxation Department, not below

rank of a Sub-Inspector as may be prescribed, ¢

accounts or documents, relevant to the sales of tick

including complimentary tickets and realisatiop of the

entertainments duty due” as may be necessary for the pyy.

poses of this Act.

(2) If any officer of Government mentioned in gy,
section (/) has Ieason to suspect that the Proprietor of
any entertain}nent Is attempting to evade the Payment

of any entertainmentsg duty due from him under this Act,

accounts, registers or documents of the Proprietor, as
may be necessary and shall grant a receipt for the same
and shall retain the_ same only for so long as may be

Decessary for examination thereof,
Entry into

inspection.  ~og 14. (1) Any officer not below such rank as may be
places of enter- prescribed, may “enter into, inspect and search any place
R of entertainment while the entertainment is proceeding
at any reasonab]e time, for the purpose of ensuring that
the provisions of this Act or any rules made thereunder
are being complied with, and whijle doing so, such officer
shall not be deemed to be g2 person, admitted to the

(2) The proprietor of every entertainment shall give
€very reasonable assistance to the aforesaid officer in

the performance of his duties under sub-section (/).
Power to impose

Pecuniary penalties 2[(]4-A), 3[(1) Where a propriefor .Of an ent.ertallllg

o trtpr_opn'ettors ment commits any of the acts specified in sub-section ( 4

T eraliman. o section 15, the prescribed authority may, after affor
ing such Proprietor a reasonable opportunity of being

Proviso jnserted by Punjab Act No. 10 of 1965, section 4,
*Inserted by Punjab Act No. 5 of 1963, section 4,
*Substituted by Punjab Act No, 10 of 1965, section 5,
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him 10 pay by way of penalty ir addition
01 if any, a sum not exceeding two thousand
1)

ces at in cases ol free, surreptitious,
up rovide O:-h:;nccssionul entry, .whcthcr with or
umol‘lsc knowk?dgc of the proprietor, the prescrib-
‘"-‘alou‘ the shall direct the proprietor to pay, by
wi qulhm'“yu-‘ q sum cqual to twenty-five times the
od s pcnf:hﬁ';, found to be due as a result of such

entry: rosecution for an offence under this Act
@ 'Omutéd against a_ proprietor of an entertain-
hall ¢ mss ect of the same facts on which a penalty has
nt ‘ﬂnr;oged on him under sub-section (1)].
been '

5. (D If the proprietor of an entertainment—  Offences  ard

penalties.
dulently evades the payment of any duty
) fcrlallle under this Act, or

obstructs any_officer making an inspection, a
- search or seizure under this Act, or

acts in contravention of, or fails to comply
@ with any of the provisions of this Act or the
rules tbereunder,

he shall, on conviction, be liable in respect of each such
offence to a fine which may extend to '[two thousand
rupees] and when the offence is a continuing one, with e}
daily fine not exceeding fifty rupees during the period o
the continuance of the offence.

(2) No Court shall take cognizance of an offence
under this Act or under the rules made thereunder except
on a complaint made by a person authorised 1n this
behalf by the Government, and no Court inferior to that
of a ?Judicial Magistrate of the first class] shall be
competent 1o try any of the offences under this Act.

e i

P

1Subs

1963, sti“"edstr the words ““one thousand rupees’’ by Punjab Act No. 5 of

ection

of 1;§5‘bs‘im,ted for the words ‘“Magistrate of the first class™ by Punjab Act No, 2¢
+ Section 2, Schedule, Part III,

-
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erd to coms . (I) The prescribed authority may, at
ch?ucl‘;d offences, acccil)? l(‘r())n] a p}C)['SOﬂ, WllO haS.C_OInmitted a:nyfft‘éme
under this Act, by way of composition of such offencélce
sum of money not exceeding two hundred ang fifty ryn. @
or double the amount of duty payable under thig hees

h . . A
whichever 1s grealer. t

2) On payment of such sum of money ag p,
deter(m)ined under sub-section (1), the prescripeg autﬁgritt)e
shal’ where necessary, report to the court that the offency
has been compounded and thereafter no further roceedﬁ:
ings shall be taken against the offender in Tespect of tp,
same offence and the said court shal] discharge or acquit
the accused, as the case may be.

Recoveries, 17. Any sum due under this Act shall be recoverable
as arrears of land revenue.

Delegation  of 18. (1) Government may delegate al or any of its
powers by the

Government. ~ POWC § under this Act, except those conferred upon it by
sub-section (2) of sectioq 1, section 20 and this section,
to any person or authority subordinate to it.

(2) The exercise of any power delegated under sub-
section (7) shall be subject to such restrictions, limita-
tions or conditions, if any, as may be laid down by the

overnment and shall also be subject to control and
revision by it,

B;ro of certain 19. No action shall lie against Government or any
U of its officer or Servant for any act done or purporting

to be done in good faith under this Act.

Power to make

rules, 20. (1) The '[Central Government] may make rules
generally for carrying out the provisions of this Act.

(2) In particular and without prejudice to the generality
of the foregomg power it may make rules—

(@) for the supply and use of stamps or stamped
tickets if required in connection with the levy
of entertainments duty or for the stamping
of tickets sent to be stamped, and for securins
the defacement of stamps when used ;

1Substituted for the words “State Governm

> ization
I ent” by the Punjab Re-organiza
(Chandigarh) (Adaptation of Laws on S AR

tate and Concurrent Subjects) Order, 196%
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the use of tickets covering the admissio

- (b fg{{ more than one person and the alculatiorrll
of the duty thereon for the payment of the
dquty on the transfer from one part of a place
of entertainment to another ;

(©) for conlr.ollmg. the use of mpchanical contri-
yances (including t]le prevention of the use of
the same m.echamcal contrivances for pay-
ments of a different amount) and for securing
roper records of admission by means of

mechanical contrivances ;

(d) for the checking of the admission, the keeping
of accounts and furnishing of returns by the
proprietors of .entertalnments in respect of
which  enfertainments duty is payable in
accordance with the provisions of this Act ;

(e) for renewal of damaged or spoiled stamps
and for the procedure to be followed on ap-
plications for refund ; 3

(f) for the keeping of accounts of all stamps used
under this Act ;

(g) for prescribing the form of a ticket, pass oOr
token authorising admission to an entertain-
ment ;

(h) for the presentation and disposal of applica-
tions for exemption from payment of the
entertainments duty or for the refund thereof ;

(i) for the exemption from the entertainments duty
on military personnel in uniform ;

(j) for the collection of entertainments duty under
this Act and the powers to be exercised by the
officers of Government in that behalf :
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Xy

'l[Q * & W ‘]‘
(N for specilying the uuihoritieé who
w
competent to compound offenceg oulq be
section 16 Undg,

“[(m) for laying down procedure for the
and disposal of appeals under SCCtionea""g
and applications under section 12 ang
other maltters incidental thereto,] al|

AG) * * 1 *
Repcal  and 21. The Punjab Entertainments Duty Act
s (Punjab Act IIT of 1936), is hereby repealed. ~ -0

Notwithstanding such repeal, anything done or any
action taken including any orders, notifications or rules
made or issued in exercise of the powers conferred by or
under the repealed Act shall, to the extent of being con-
sistent with the provisions of this Act be deemed to have
been done or taken in exercise of the powers conferred
by or under this Act.

THE SCHEDULE].

1Clause (k), omitted by Punjab Act No. 10 of 1965, section 6(1).
*Clause (m), inserted by Punjab Act No. 10 of 1965, section 6(2).

“Sub-scction (3) omitted by the Punjab Reorganisation (Chandigarh) (Adapta-
tion of Laws on State and Concurrent Subjects) Order, 1968,

*Schedule omitted by Punjab Act No. 32 of 1957, section 3.

el
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